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6. Pursuant to order dated 04.09.2024, a report vide letter dated 11.11.2024 has been sent by District
Magistrate, Meerut which contains details of 3528 ponds out of which 3144 are in rural areas and 384 are
in urban areas. Number of ponds, encroachment free, are 2949 while 61 ponds are encroached by raising
temporary structures and 570 ponds by raising permanent structures. It is also said that in respect of 80
such encroachment matters, proceedings under Section 67 of UP Revenue Court are pending while in
"fwo matters proceedings under Public Premises (Eviction of Unauthorized Occupants) Act, 1971 are
pending but what about in remaining matters, nothing has been in the said report. It is also silent as to

what action has to be taken by District Magistrate for removal of encroachment in cases where

no matter
is sub-judice before any judicial or quasi-judicial forum. '
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